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of various partisan Interests. The responsi- 
Mity which then devolves on those who work 
for the Corporatkm is indeed very large aiKl 
ormous. The strictest vignanoewnbe needed 
to eliminate corruption, arbitrariness and 
irresponsibility. The eyes of the entire nation 
wHI look to the Board of Governors to see 
how this goal is achieved. It wW be our 
endeavour, as also the endeavour of my 
Ministry to provide all possible assistance.

Sir, the Bill I am introducing today is no 
ordinary Bin. It is a charter of freedom to give 
voice to the people of India, through' the 
broadcast medium in fulfilment of their fun
damental freedom of speech and expres
sion as enshrined in Article 19 (1) A of the 
Constitutton. This is a Bill for which the 
people have bean waiting for tong. I am sure 
it will be welcomed by all. The National Front 
has promised open Government, dialogues, 
consensus and conciliation. This Bill is part 
of that promise. It is in this spirit that I tal<e 
great pride and deem it a great pnvilege to 
introduce this historic Bill and commend it to 
this House and to the nation. With these 
words, I beg leave of the House to introduce 
the Prasar Bharati (Broadcasting Corpora
tion of India) Bill, 1989.

MR. SPEAKER" The question is:

“That the leave be granted to introduce 
the Prasar Bharati (Broadcasting Cor
poration of India) Bill. 1989.*

Th0 motion was adoptad.

SHRIP.UPENORA; I introduce the Bill

SHR1 A.JIT KUMAR PANJA: (Calcutta 
North East); This is the tongest statement of 
objects and reasons. With your permission, 
can it be sent to the GUINNESS Book of 
Records?

THE MINISTER OF FINANCE (PROF. 
MAOHU DANOAVATE): Sir, I support it.

12J1hrs.

[English]

LOKPALBia

THE MINISTER OFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI): Mr. Speaker, 
Sir, I move for leave to introduce the Bill to 
provide for the establishment of the Instltu- 
tk>n of Lokpal to inquire ink) allegattons of 
corruptton against pubik: functtonarles and 
for matters connected therewith.

Sir, by asking for leave to introduce the 
Bill, the Nattonal Frortt is fulfilling another 
major commitment that was made to the 
people during the election time. This Bill is 
primarily meant for purity in public life. We 
finnly t>elieve that corruptk>n at high places 
not only affects our democratic structure but 
erodes the vitality of the nation. The Admin
istrative Reforms Commission had in its report 
as early as in 1966 recommended for setting 
up the instituttons of Lokpai and Lok Ayok. 
Though the Bills were introduced in 1968,
1971,1977and 1985these couW not mature 
into enactments. This Bill, for whk:h I had 
asked for leave for introduction provkfes for 
an. institutnn of Lokpal consisting of a 
Chairman and two Members. Only persons 
who are or have been Judges of the SJ- 
preme Court wouM be eligible for appoint
ment to this Body. This has been proposed 
to create a greater assurance of justice and 
fair play in the minds of all. It is proposed that 
the jurisdiction of Lokpal should cover the 
complaint of corruption within the meaning 
of the Prevention of Corruption Act, 1988 
against the Council of Ministers and the 
mapr departure that we have made in this 
Bill from the earlier Bills which were intro
duced is that it will include the Prime Minister 
of the country also. The Prime Minister after 
this Bill is passed, will not only be subject of 
public scrutirjy but the citizens will have the 
quasi-judicial forum for redressal of their 
grievances of allegations of corruptnn. It is 
also provided that in case of complaints 
against a Minister, the competent authority
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should be the Prime Ministerto decide about 
the action on the recommendation of the 
Lokpal and in the case of the Prime Minister, 
it is left to the House of the People as 
ultimately that polKical functionary is respon
sible to the people through their chosen 
representatives in this House. To enable the 
persons constituting the Lokpal to perform 
their functions with highest objectivity and to 
ensure their independence it is also pro
vided that their salary, other conditions of 
service including removal from office shall 
be those of the Chief Justice of India in the 
case of the Chairman and Judges of the 
Supreme Court in the case of other Mem
bers.

Sir, I beg leave of the House to intro
duce this Bill and I hope, when time comes, 
this will get the unanimous approval of the 
House. {Interruptions)

MR. SPEAKER: Please take your seat. 
The Minister is on his legs.

.{Interruptions).

MR. SPEAKER: Do you want to hear 
him or not? Please sit down.

{Interruptions)...

[Translation]

MR. SPEAKER: Please take your seat.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, when you were in 
jail, Shrimati Indira Gandhi had got a law 
enacted which was implemented with retro
spective effect. If that could be done, why 
cannot this be done 
now..... {Intarruptions)......

[English]

SHRI DINESH GOSWAMI: The hon. 
Members have raised that it should have a 
retrospective effect. I wilt only ask the hon. 
Members to go through the provlstons.

In sub-clause (3) of clause 9, what has 
been said Is:

"The Lokpal shall not inquire Into any 
complaint if the complaint is made af
ter the expiry of five years from the 
date on whk:h the offence menttoned 
in such complaint is alleged to havtt 
been committed.”

Therefore, a time limit has been put. The 
time-limit is if an offence is committed and a 
complaint is made within five years from the 
date on which the offence is alleged to have 
been committed, the Lokpal has the jurisdks- 
tion to inquire into because for eternKy, we 
cannot permit a man to complain. Therefore, 
it has to be done.

SHRIJANARDHANAPOOJARY: You 
must know the Supreme Court decisbn. 
{Interruptions)

MR. SPEAKER: The question is:

‘That leave be granted to introduce a 
Bill to provide for the establishment of 
the institution of Lokpal to inquire into 
allegations of corruption against pubik: 
functionaries andfor matters connected 
therewith."

The motion was adopted

SHRI DINESH GOSWAMI: I introduce 
the Bill.

12.37 hrs.

COMMISSIONS OF INOUIRY (AMEND
MENT) BILL

[English]

MR. SPEAKER: Now Shri Mufti Mo
hammad Sayeed to move for leave to Intro
duce a Bill furtherto amend the Commission 
of Inquiry Act, 1952.


